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<PEN COLRT

CENTRAL AIMINISTRATIVE TRIBu\.L ALlAHABAD BENCH
ALLAHABAD.

Allahabad this the 14th day of July 2000. .

Original Application no. 1487 of 1999.

Hon 'ble Mr. Justice R.R.K. Trivedi, Vice-Chairman
Hon'ble Mr. S. Dayal. Administrative Member

.~Mohd Azim, S/o Late Sri Mohd Wahid,
working as Assistant Station Master,
Northern Railway Mirzapur, R/o 17/28,
,Indalpur, Post Dandi, District - Mllahabad.

••• Applicant

CIA Sri C.P. Gupta

Versus
1. thion of India through General Manager,

Northern Railway, Baroda House,
New Delhi.

2• Senior Divisional Operating Manager,
Northern Rail ay, D.R,M's Office,
Allahabad.

3. Di~ional qperating Manager (M),
Northel.,1 Ra ilway,
D.R.M. 's Off ice, Allahabad

4. Senior Wagons Movement Inspector,
Northern Railway, Mirzapur (Enquiry Cff icer ,)

5. Sri L.D. Sen, Traffic Inspector, Northern Railway,Mirzapur (In person)

••• Respondents
C/Rs Sri A.K. Ga ur ,
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Hon'ble Mr. Justice R.R.K. Trivedi, Vice-Chairman •

Heard learned counsel for the applicant.

This application has been filed fo+,quasbing

preliminary reports dated 28.07.1998 and 08.08.1998

(Annexure A-1 and A-2). It has also been prayed

that the charge sheet dated 07~0.1998, issued ?y
Div isional Operating Mal 1.ger (M), Northern Railw'ay,

llahabad (Annexure .) may also be quashed. It

appears that c« .La Lnt; was made that the applicant
< "- -Nt; married t during life time of his previous

wife allegation a preliminary inquiry
~ ""

I., ...Ie.consequent;1a the preliminary inquiry
e..-A-. ~

applicant appear~to be primafacie guilty of

was

the

misconduct, as he married again during the life

time of his previous wife. We have gone through

the preliminary reports and in our opinion, on the basis
~ '\l'~-.J....

primafacie ;" 1 " J could
ol-: v......

The~~

of material collected, such
-'.... ~

~ be reasonably taken by the authority •
~ ~ 1-\ "'-",

preliminary inquiry ~ to asaertain whether the
allegations made are genuine. ~he memo of charge

has already been served on the applicant.

2. Learned counsel for the applicant has relied

on the judgment of Hontble Supreme Court in the case

of Zunjarrao Bhikaji Nagarkar versus Union of India &
Others (1999) 7 SCC 409. However, we do not find

that this case helps the applicant in the present case.

T.T~ have perused the preliminary reports which shows

that there was cogent and reliable material for holding

••. 3/-
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the inquiry. The Hon'ble Supreme Court in the case

of lhion of India & Ofhers versus A.N. Saxena,

1992 see (L&S) 861 has held that the di~;ciplinary

pr_oceedings sho ul.d not be stayed at interim stage.
~ <\~\lo6'e.wv... ~+~'" ~"'" .

~e have taken~f ull support ~ the af oresa id j ud<}Ilent.

3. During the course of arguements learned

counsel for the applice~t has also submitted that

during this period th luiry has already been

completed and .;~ . ...t1.Ly 1. 'lrt has been submitted on

23.02 .zoco, L~ circumstna ces we do not find

'eep this O.A. pending.

Thr ••.•. :... dilswissec ....ccordingly. The interim
...,

orbGr dated 13.12.1~99 is vacated.

4. No cost.
. , .~

Member-A

Ipcl


